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(Appeals)-24 (for short, “CIT(A)”), New Delhi’s as many orders dated 

06.11.2025 passed in order nos. 24/10139/2020-21, 24/10043/2021-22, 

24/10029/2022-23 (A.Y: 2021-22 to 2023-24) and  its above director Shri 

Archit Jain’s solitary appeal ITA No. 8535/Del/2025 for assessment year 

2023-24 is directed against CIT(A)’s order dated 17.11.2025 passed in order 

no. 24/10028/2022-23, involving proceedings u/s 147 & 143(3) of the 

Income Tax Act, 1961; hereinafter referred to as, “the Act”; respectively. 

 Heard both the parties. Case files perused.  

 

2. We proceed “assessee wise” for the sake of convenience and brevity. 

 

3. M/s RNT Metals Private Limited- A.Y-2021-22 (ITA No. 

8528/Del/2025) 

 

We notice at the outset, that the assessee/appellant company before 

us raises its first and foremost  legal ground challenging validity of the 

impugned reopening itself.  Learned counsel invites our attention to the 

Assessing Officer’s section 148 notice issued on 25.07.2023 asking it to 

furnish the return within thirty days from the service thereof.  His case 

accordingly is that going by the relevant statutory provision  ie. Section 148; 

as it stood at the relevant point of time, the same ought to have been 

granted a minimum time period of ninety days, as held in ITA No. 

707/RPR/2025 in DCIT vs Anand Kumar Agarwal, decided on 05.08.2026; 

reading as under: 
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4. The Revenue could hardly dispute that the learned Assessing Officer 

section 148 notice dated 25.07.2023 granting 90 days time herein  had 

indeed fallen well short of affording the above statutory time period to the 

assessee for the purpose of filing its response thereto.  We thus adopt the 

foregoing detailed reasoning mutatis mutandis to quash the impugned 

reopening itself in very terms.  

  

 All other remaining pleadings between the parties stand rendered 

academic.  The assessee’s instant first and foremost appeal ITA No. 

8528/Del/2025 succeeds therefore. 
 

ITA No. 8529/Del/2025 for AY: 2022-23 

5. The assessee/appellant herein also raises its first and foremost legal 

ground/argument challenging validity of the Assessing Officer’s section 

143(3) regular assessment framed on 31.03.2024 in its case for want of 

initiation of proceedings u/s 148 of the Act.  This is for the precise reason 

that even the learned Assessing Officer observes very fairly in the impugned 

assessment order that the assessee was duly covered in the departmental 

section 132 search action at its premises on 12.12.2022.  This clinching 

factual position has gone unrebutted from the Revenue side.  We conclude 

in this factual backdrop that the Tribunal’s recent order in (2026) 182 

taxmann.com 11 (Del) Montage Enterprises (P) Ltd. vs DCIT holds that the 

learned Assessing Officer’s action framing such a regular assessment post 

section 132 search action, as a non-est  one in the eyes of law, as under: 

2026) 182 taxmann.com 11 (Del) Montage Enterprises (P) Ltd. vs DCIT. 
 

 “2. We notice at the outset that there arises the first and 
foremost issue of validity of the impugned section 143(3) 
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